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THE MINISTER OF STATE IN TH3. 
MINISTRY OF FOOD, AGRICULTURE 
COMMUNITY DEVLOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE) : (a) The proposal with regard to 
revision of the provisions relating to ceiling 
on land holdings came up for consideration 
at the first meeting of the Consultative 
Committee on West Bengal Legislation held 
on June 10, 1970. In the light of the discu-
ssions, the proposal has been finalised in 
consultation with the Government of West 
Bengal, Planning Commission, Ministry of 
Home Affairs, Department of Social Welfare 
and the Ministry of Law. The proposal will 
be further considered at the second meeting 
of the Consultative Committee on West 
Bengal Legislation. 

(b) The main provisions of the proposed 
legislation are as follows: 

(I) The level of ceiling has been reduced 
to six hectari=s. 

(2) The ceiling limit will be applicable 
to the aggregate area of land held by 
all the raiyats belonging to a family, 
the term 'family' being defined for 
the purpose to include husband, wife, 
minor sons and unmarried daughters. 

(3) Allowance has been made for the 
size of the family including the adult 
son and widow of pre-deceased son 
who do not hold land as a raiyat 
subject to an overall ceiling limit of 
JO hectares for the family as a 
whole. 

(4) Exemption from ceiling to lands 
owned by corporation, institution or 
trust estahlished exclusively for 
religiou, and charitable purpose has 
been withdrawn. The Government 
has. however, been empowered to 
permit such corporation, institution 
or trust to hold land in excess of the 
"eiling area in specified ca;es. 
• 

(5) The exemption to lands comprised 
in orchards has been withdrawn. 
The ceiJin~ limit for raiyat who 
owns orchards would. hOWe\Cf, be 
incl'easl!d by 2 hectares or by such 

extent of area as is under orchards 
whicbever is le~s. (The question of 
making additional allowance for 
tank fisheries and withdrawing out-
right exemption, will be taken up by 
suitable amendment in the West 
Bengal Non-Agricultural Tenancy 
Act, in due course). 

(6) Transfers made after 7th August, 
1969, would be disregarded for 
determining the surplus land of the 
transferer. In case any transfer takes 
place after the commencement of the 
Act, it shalI be for the State Goveru-
ment to recover the land in the first 
instance, from the transferer to the 
extent possible and, if necessary, 
from the transferee. 

(7) Compensation payable for the land 
vested in the State shall be deter-
mined and given in accordance with 
the principles laid down in the West 
Bengal Estates Acquisition Act, 1953. 

Opportunity has also been taken to 
make some furlher amendments 
considered necessary in the West 
Bengal Land Reforms Act, 1955, 
with a view to strengthening the 
provisions with regard to share-
croppers, enabling raiyats to obtain 
institutional credit by deposit of title 
deeds and further safeguarding the 
interests of r aiyats belonging to the 
Scheduled Tribes. 
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